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F.3M. 4370(3T).- AT TS 42T ATAIH, 2016 (2016 FT 11) F¥ &M=T 17 ST &m=T 25 Hr
ST-4TT (3) & AT q15d =T 16 Fir ITETT (1) 30T ITERT (2) FRT T&T ATHRAT HT TIR FLd 2O,
AT ATAH 5420 § TH A & THT Fex 1 d G FT T 7 ¢ (% A% (gd H VAT FIAT Aa9TF §

TAT TAET TSHd Haher (orar F2=T) sraer, 2025 Fif HLATET w6 (o0 [Hafertad sraer aamdt
%’,m‘i'cr:-

1. T AT i W - (1) TH Q9T F7 SIerg a9 qisshd (Aeher (qorar ) deired srar,
2025 gl

(2) Tg TSI § THF THIF T TG T TG g

2. TSR Feer (oraT HEe) sreer, 2025 #, aq=sE 1 °, SU-Tq=es (2) & #74 T,
fFeferfad Su-ag=er afaenfoa fFr stoa, s -

“(2) TE AT 17.04.2026 F YT SIMN”

[T, &. 02/9/2025-304]
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6420 GI/2025 (1)



2 THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—SEC. 3(ii)]

MINISTRY OF MINES
ORDER
New Delhi, the 25th September, 2025

S.0. 4370(E).— In exercise of the powers conferred by sub-sections (1) and (2) of section 16 read
with section 17 and sub-section (3) of section 25 of the Bureau of Indian Standards Act, 2016 (11 of 2016),
the Central Government, after consulting the Bureau of Indian Standards, is of the opinion that it is
necessary so to do in the public interest and hereby makes the following Order to amend the Refined Nickel
(Quality Control) Order, 2025, namely: -

1. Short title and commencement — (1) This Order may be called the Refined Nickel (Quality
Control) Amendment Order, 2025.

(2) It shall come into force on the date of its publication in the Official Gazette.

2. In the Refined Nickel (Quality Control) Order, 2025, in paragraph 1, for sub-paragraph (2), the
following sub-paragraph shall be substituted, namely: -

“(2) This Order shall come into force with effect from 17.04.2026.”
[F. No. 02/9/2025-ES]
SHAKIL ALAM, Economic Advisor

Note: The principal Order was published in the Gazette of India, Extraordinary, Part II, Section 3, Sub-
section (ii) vide number S.0. 1766(E), dated the 17™ April, 2025.
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